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Q U F S T IO N  0 1  PR IV ILE G E  
A G A W S I  M IN T S T FR  Oh IN 
F O R M A T IO N  A N D  B R O A D C A ST 
IN G  A N D  C IIIK l P D I I O R , N EW S 

S E R V IC L S (1 N G L J S11), A I  R

M r S P F \ K F R  On the 5th August 
1977, Shri K P  birnik ishnangue mtice 
o f <1 questi n of pnvilege agiinsr (1) 
the M ustxi ot Int lmati n md Br lad 
casting Shri L  K  Advani and (2) the 
Chief I litor News St.rvH.LS (I nglish) 
A ll In ha Radio on the ground that m the 
English News B ulktin  broadcast by the 
A ll India Radio at 9 00 P M  on the 4th 
August, 1977 it w is sat 1 th it sum it his 
remarks made in the II msc on that day 
were expunged b\ the Speaker whereis 
none of his remarks were expunged

I referred the maltti to the Minister 
o f  Information and Broadcasting lor his 
comments and also called fo r i  o p y  ot 
the transcript f the said News Bulletin 
broadcast by the All In ha Radi >

T he Ministry ot Information and 
Broadcasting has with the appro\al ot 
the Minister, informed me as follows

In the 9 P M  Fnghsh bulletin 
broadcast on August 4, 1977> the 
following passage occuts at the 
end of the news item pertaining 
to the discuss lomn the L( k Sabha 
on the Congress motion seeking to 
dutapprovetheconductoftheHomc 
Minister

‘D uring the acrimonious debate, 
fresh charges were flung by Con
gress members Reacting sharp
ly to  one of these, M r Charon 
Singh challenged the relevance 
o f the charge and offered to resign 
i f  it is proved correct T ne 
Speaker agreed with him and 
expunged the Congress member* 
remarks The Prime Minuter 
will speakon the motion tomorrow *

There is no doubt that A ll Tndia Radio 
had erred mreportmgthis particular item 
From the unc Erected eopy o f the dav’s 
proceedings ot I  ok Sabha it appears that 
the hon Speaker has used the Words, I 
may expunge it’ Unfortunately, the 
A I R  C01 respondent understood this t 
be* I expunge it* It was ineumi ent on the 
A I R  Correspondent to have chccked 
with the (ffienl Rcpoiters before men 
tiomng anv <Apunyng* o f remarks, 1 ut 
m hu  anxiety io beat the deadline o f the 
main 8 4«, P M  Hindi and 9 
P M  Kngh h News Bulletins th( 

A I R  C om spindent overlooked this
important pucAMion

The mistake w««s however, umnten 
tional and is rtgietied Suitable instruc 
tions are beinj, issued to A  I R  Corres 
pondents to b me re eareful with a view 

to ensuiinj, avoid nice of recurrence of 
such mistakes

Theie w is howtvei no question ot 
any wilful misnprcsentatnn by A I R 
Under these eircum lances it ts reques 
ted the Privilege M  moil may kindly be 
dropped M

In view ot the explanation and the 
regret expressed, I decline to give m> 
consent under Rule 222 o f the Rules of 
Procedure and I onduct o f Business in 
Lok Sabha The mattei is treated as 
closed

I hope the acereditid Correspondents 
in the Press Gallery, particularly the 
Corr sp indents o f an official agcncy like 
the A ll India Radio, will be more careful 

in future Whenever in doubt, they should 
check up with the official record 
o f the proceedings ol the House

xx'05 hra.

PAPERS I A ID  O N  T H E  T A B L E

N o t if ic a tio n  under  M o to r  V hwcjues 
A c t  a n d  a  S tatijmBn t

T H E  PR IM E M IN IS T E R  (SHRI 
M ORARJI D E SA I) I beg to lay on 
the Table—

(x) A  copy of the Delhi Motor Vehicle 
Third (Amendment) Rules, 1977


